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Hon. Mr, Justice B.D. Saksena, V.C,

MePs Now s g of 1994 is allowed, The Union of

- India through the Secregary, Ministry of Tourism

Government of India, New Delhi is permitted to
arreyed as Respondent No., 4,

states that being the standing counsel, he
will represent the newly added respondent no .4,
The pleadings already on record may be read

as the pleadings ogéﬁmlf of the respondent no,
4 also, In view « ¢hat, Sri Amit Sthaleker

s accepted notice on behalf of the respondent
No. 4, As—such, there is no need to issue

a notice to this effect to the respondent no, 4,
any further, For detail® reasons to fzllow,
the O.A. is dismissed, Interim order passed
earlier is, hereby, bacated, M’
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Sri Amit Sthaleker,
~ standing counsel for the Central Government
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